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[Shri Abid AH] 
whether reference of the matter to the C.B.I, 
concerns them as well? 

(Interruptions) SHRI     

RAJNARAIN:   We    protest. 

 
THE DEPUTY CHAIRMAN: About Mr. 

Mandal's question, I think he has said,  he  has  
no  information. 

SHRI FAKHRUDDIN ALI AHMED : I  
said,  I wanted notice. 

SHRI ABID ALI : It is now known that the 
letter was a forgery. Therefore, you may 
kindly ask the hon. Members to submit their 
apologies. 

THE DEPUTY CHAIRMAN : That is all 
right.   Please Put your question. 

SHRI ABID ALI: You allowed him so 
much time; you give me also some time. 

 
SHRI ABID ALI: So far as Mr. Kalelkar is 

concerned, about the forgery letter, may I ask 
the hon. Members if they have got any guts to 
make the statement outside and face the 
consequences? 

 
THE DEPUTY CHAIRMAN : Please sit 

down, Mr. Rajnarain. Papers to be laid on the 
Table. 

SHRI ABID ALI: Madam, let him reply to 
my question. 

SHRI FAKHRUDDIN ALI AHMED : 
Action will be taken against the officers 
involved and the C.B.I, is making an inquiry. 

 
THE    DEPUTY    CHAIRMAN:    No 

more.   Papers to be laid on the Table. 

PAPERS  LAID  ON  THE  TABLE 

ANNUAL       REPORT      AND       
ACCOUNTS(1967-63) OF THE NATIONAL  

INDUSTRIALDEVELOPMENT    CORPORATION    
LIMITED,NEW DELHI AND RELATED PAPERS 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS (SHRI 
FAKHRUDDIN ALI AHMED) : Ma-dam, I 
beg to lay on the Table, under sub-section (1) 
of section 619A ol the Companies Act, 1956, a 
copy each of the following papers :— 

(i) Annual Report and Accounts of the 
National Industrial Development 
Corporation Limited, New Delhi, for the 
year 1967-68, together with the Auditors' 
Report on the Accounts. 

(ii) Review by Government on the 
working  of  the  Corporation. 

[Placed in Library. See No. LT-1821/69 
for (i) and (ii).] 

ANNUAL REPORT AND ACCOUNTS (1966-67) 
or THE ORISSA ROAD TRANSPORT COMPANY 

LIMITED, BERHAMPUR (GANJAM), ORISSA 
AND RELATED PAPERS 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
ROHANLAL CHATURVEDI) : I beg to lay 
on the Table, under sub-section (1) of section 
619A of the Companies Act, 1956, a copy 
each of the following papers :— 

(i) Annual Report and Accounts of the 
Orissa Road Transport Company Limited, 
Berhampur (Ganjam), Orissa, for the year 
1366-67, together with the Auditors' Report 
on the Accounts. 

(ii) Review by Government on the 
working of the Company for the year 1966-
67. 
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(iii) Statement explaining the reasons for 
the delay in laying the Report mentioned at  
(i)   above. 

[Placed in Library. See. No. LT-1822/ 69 
for (i) to (iii).] 

I. ANNUAL    REPORT     AND     
ACCOUNTS(1967-68) OF    THK FOOD   

CORPORATION OF INDIA AND RELATED 
PAPERS 

II. NOTIFICATIONS     UNDER   THK    ESSEN. 
TIAL SERVICES   MAINTENANCE   
ACT,1968 

[Placed in    Library.      See No.  LT-
1825/69 for (1) and (2).] 

STATEMENT     BY     MINISTER     RE 
FLOOD  SITUATION   IN  THE   COUN-

TRY 

 
[Placed in Library.    See No. LT-

1802/69.] 

REFERENCE TO ARREST  OF    
TWOSTUDENTS ON HUNGER STRIKE 

INFRONT OF THE A. I. C. C. 
OFFICE,NEW DELHI 

SHRI ARJUN ARORA (Uttar Pradesh) : 
Madam, two hunger-striking students were 
arrested last night in front of 7, Janar Mantar 
Road, the A. I. C. C. office. That has created a 
big stir among the students of Delhi 
University. Why have the police and the 
Home Ministry interferred in this affairs? The 
students were making certain demands on Mr. 
Nijalingappa, the Congress President. 

THE DEPUTY CHAIRMAN: That is all 
right. 

SHRI ARJUN ARORA: And they have 
been removed. Madam, this is very important. 
Why have they been removed?    
(Interrwntions) 

THE DEPUTY CHAIRMAN: Please sit 
down, Mr. Rajnarain. Will you please  learn  
to  sit  down? 

RE   DEMAND   FOR   A   DISCUSSION 
ON THE FLOOD SITUATION 

SHRI BANKA BEHARY DAS (Orissa) : 
Madam, about the flood situation, a statement 
has been laid on the Table by the hon. 
Minister. 

THE DEPUTY CHAIRMAN: You read 
that first. 

 


